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This O.a. and other cases in the batch involve a ﬁm&m'cbmnon
guestion of 1aw for Cetermination, Hence Smeissions‘of the learneg
counsel representing respective aprlicants and the respective
responcents in the batch have been heard together, ‘The following
counsels argued on behalf of the applicantss ‘

Megssrs. KeS.R.2Znjaneyuluy, K.Venkateswar Rao,
' T.V.V.S.Murthy, P.B.Vijayakumar, Krishnma Devan,
S.kamakrishna Rao, G.V,Subba Rao, M.P.Chandramouli,
Krishna Mohan Rao, N.Raman, F.Jaya Rao,
V.kama Rao and V.nurga Rao, ,

Cn behalf of the respondents sri N.R.Devraj, sr.cusc. and
Sri G.Parameswara Kao, SC for Ta & AU addressed the "arguments,

2. - The list of cases in the batch is set out in. the Schedule
gppended to this judgment,: '

-
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12, The provisions under the ruleés mzterial for present
purpose may now be noted. Pension is a retirement benefit. Rule §
of - the CCS{Pension) kules (hereinafter referrecd as Rules) provicdes

that a claim to pension or fanily pension shall be regulated

by the provisions of the said rules where a Govt.servant retires(etc.)
or dies~from the Jate of currenee of the event, Fule 3(1) (o)

as amended on 2.2.91 rrovicdes that pension includes gratuity but does
not include dearness{relief‘ Zarness relief is defined in

Rule 3(1) (cc) to mean relief as stined in Rule BS54, The said rule

554 was insefted on 9.2.91 and defines dearness relief asg relief

against price rise as may be granted to the rensioners and family

pensioners in the form of dearness relief at the rates and subject

to conditions as may‘be specified by the Central Governeent
from time to time,

13, 'Family pension' is defined in Rule 3(1)(f) to rean
Family Pension, 1964 admnissible under Rule 54 but does not include

dearncss relief. Ru%e 54 provides for Family Pension, 1964,

Sub Rule 2 provides for payment of family pe€nsion to the family
of th: deceased Govtsservant at the prescribed rates. Under Rule

54(14) wife in the case of a male Govt.servant is treatced as 'family'.

14. The 0.M.N0.14014/6186~Estt (D) cated 30.6,1987 (Appendix 2
to CCS(pension) Rules) issued by the Govt.of India, Dept.of
Personnel and Trainihg shows that cCmpassionate appointment'méy be
made of a son-or daughter or near relative of a Govt.servant who
dies in harness léaving his family in immediatc need of assistance,

when there is no other earning member in the familyl

15. . The above po&ed provisicns uncder the rules show that the
benefiﬁs of family pénsion paygble'and the compassionate @ppointment
.given to a widow of g Govt. servant flow from the service of the
deceased Govt. servant and lts benefit is inherced by his widow or
other dependent family members. During the life time of the Govt.
servant there could not arisc any fight to the same in favour of his
family members. These are not earncc by virtue of any independent
right created by law. Thise thereforc have to be correlated with
the 'Fension' to which the Govt.servant became entitled. These
cannot be availed de~hcrs the pension. The objict behind providing
for family pension an¢ compassionate appointment is the: same namely,
to relieve the family of a deceased Govt.scxrvant from the great
distress suffered by it as the solc breac earner hag died and there
s no so urc: of income for livelihood immediately available,

Theze are welfare measures introduced by the State.
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. : rhe questhﬁ that arises for consiceration is as followssur
‘ Whether a widew of a Covt.employee who died in harness
is en itled to continue t. get dearness relie £ on the

amount of family pension aftbr her compassionate afp01nt—

-

mEnt in Govt, cerilce P

9. The applicent draws support to her content¢on that she is
entitled to get the dearness relicf on the fgmlly pension notwith-
standing her compassionats usppointment from the decision cf the
Ernakulam Bench of Central Jéministrative mra_bunal An smt,E.Manickam
Vsa The catmgatLL, Tirur #& Urs..re ortnc in 1092(1) SLJ (CcaT 589
(annexure 5) znd followe by Hyde rabac-Bench in O. “.No 1116/93

dQClce@ on 13. 9 93¢ Smt eena Asthana ) (unjexurL 6) T

‘10 The 1earnhc standing counsels for thc re srondents however
.submitted that the law laid down by the Lrnakulam Bench in Smt,
E.Manicham is no longer good law in view of the decision of the

" Hon! ble Supreme Court in Upion of India & Ors VE G Vasg@evan Plllal
anc. Oys. '¥I98 SCC (LaS) P.396, which accorcing to them pIOVldES

angwer to the guestion under consideration aqd consequently the 0,A.,
is liable to bs cdismissec, -

11. Before turning tao the, abgve subm155¢on 1 would 1nalcatc‘- o
my own view on the point. In My wpinion thel answer to the' questlon 0

involved woulc reguire. Lht follow1ng asptctstto be examinéd, namely.

i) i Whether family pension Paid to the widow on the death
of her husbana forms 'art tf the len51on of the decased.
or whether it is ILCGlVeG by way of an incdependent

right conferrec under the Rules and has to be sé‘treated,

ii) whether dearnesb-1611Cf on family pension is integral

Lcart or the famlly rénsion or is c1rferent

iii) WthHur compessicnate appoint of ‘the widow fras to be

cerrelated to the service of fnn*@eceased Govt.Servgnt, and

iv) s Hethbr the expression re-emploved rensioner can apply
Lo a person in receipt of fgmlly pension 5o as +o
attract clanse (1¢) of Rule 557 of the CC3 (pension)
Rules, 1972 (as amencec)?
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13. Rule 5 of_Pénsion Rules requlates claims to ension and
family rension in acvoroance With mrovisicns of the said rules.
Rule 7(2) las down that = LOVE.Lerva .t who hiving retired on
Supe rannuation or ratiring pension shall net be entitled to a
separate pension orégratuity tor the period of his‘re_employment.

Rule 55.(ii) so far Faterial is in following TE XS § )

"(ii) If = rensioner is re-<m Love & sncer the Central
T
Govt.he shall not re €ligiblc to draw dearncss
reli@f On pension/family pension during the

period of such employment,

This provision was inserted on 9.2.91 vas alrcady noted and itnis
pertiﬁ&nt to notc'thgt simultaneously Rule 3(£) was substitutea
to gxclude dearness pelief from definition of family pension,

When it ig realisee Ehat dearness relicf Was provided with a view
to off set price rise consistently with the object of providing
family pension to a widow (family) in distress and that is otherwise
taken care of - by provldlqc her a regular source of livelihood by
giving her employment| tegethe With czarness relief on pay the
limitation placed by Tule 55a(ii} apredrs logical ang ruasonable.

|
The challenge to its valicdity thergfore cannct succeed. It is not

LOSsible tp £ e how Ciscriminato; treatment ean arisec or violation
of Article 14 can pe gpelt out. 4 » re~employed Govt.servant would
Stand on rar with oter Govt.servants and no question of differential
treatment can arise- Flmjlarly a person éppointed in service
would no lonoer be similar to an unre—employeo rénsioner. It ig-
argued on behalf of the apfllcants by the learnec counsels that
famlly ension is not % anted to the famlly of tht ceceased Govt,
sgrvant solely as a welfare measure but also in con81oeratlon of
service r@ndCItC by th& Govt.servant during the peirod which he was
An serviee and relic £ on bension being an adjunct of pénsion,

rule 55A(il) nght;to i; construed as unreasonable and violative of
Articlc 14, This arguqcnt ignores difference between un— -reasonzable-
ness of a provision anjvwhere a-‘provision results in fiscrimination,.

‘Both thege grouhds howeyver <o not arise as ciscussed above .

19, vhat however 1s argue d by the learnéd counsels and
which has great substance ig that Rule 554 (ii) speaks only of a
Pensioner who himself is re~employed and a wi cdow not belng the

Same pirson who ig reé-~employe 3 the Provision does not aprly
; . m;

|
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In the instant ¢ase(and in similar situastione) the applirant
'widow has bec: paid family pensic as also she h .3 been given.an ‘
employment on compassionate ¢rounc., Gbviously that was to provide
her immediate means for livelihood. To that extent even the
resrondents have not deprived her of the family pension after comp a-—

ssicnatce employment was given.

16, The position as regards dearness relief has to be unde rstood
in the context of the zbove considerations. The entitlerent to

" réceive cdearness relief is not bo be equated with the right to
receive the pension family pension, The definitiép of famidy
pension under rule 3(1) (f) therefore foes not include dearness
relief as part of family pension. It was on the recommendation

of the IVth Central Pay Commission that by O.M ct.6.4.1974

the relief had been made available to ClassII ITI & IV emwldyees.
The r;conmengatlon was aimed at Protectlng the pension from €rOSl0n
on account of pOSSlbl£ 1ncreases in the cost of living In futurc.
For that purpose “ll‘Indla Working Class Consum&r Price Index is
‘followen. “That is also r&flecteo from Rule 55A Whlch refers to 1t

as relief against price rise.

17. When with the self same dbject of removing immediate
distress'éf tie famil%, compassiohat” ap501ntmant is given to the
widow the elenﬁnt of corrosion in the value of the rupee and the
price rise are taken care of by rayment of dearness rellcf paid

on the pay. That is further supplemented by the amount_oi family
pension which the widow continues to receive}i The two bédefits

are not to be taken as ad@itional_spurces of income by way of
bounties conferréd unrélated to the objecthor which these are given,
With the appointment in service the element of distress stands
removed and with the payment of dearness rellcf on pay the COIIOSiOB
Cin value of mone y and price rise are taken care of. The claim of
the wicdows like applicant as sought woulcd 1mply that her pay on her
appointment on a, regular pay scalc ~should be rea@ as basic ray

plus amount of family pefnsion and on-this total amount dearness
relief shculd be given. That clnarly would not be supportable 1f
one has regard to the basig- ob;cat f\r which these welfarz mEasure s
havc been 1ntrucucen. The ayp01ntmcnt on compass;onatL grouno
ltSLlf is by wgy of 2 concession as it is made. avallwble out of

turn uncer srL0111 rules -and not under the ‘reqular recruitment rules
anc in glven cdses after giving relaxation to widows in e ducational

gqualification (See para 4(d) of U, 1a datecd 30.6¢éi),
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21; In Meena Subramanian (Mrs.) & Ors., Ve.Union of Incdia
nd ors. of the Madrhs Benah of CAT.(1932) 20 AT 584, sjmilar
view as taken by the Ernakulam Bunch hos been taken. Tt is held
that cdearness relier tannot he treated 28 differcnt Frop penéion.
It has also been helelthat there is inconsiste noy be tween 7lauses
(1) and (ii) of Kules 554 ape in view of the rurrosc of the Yelief
il.e. of off-sctting tHe eroding valu of ruree and preventing £all
in real value of pensijon one to restore pension to its original

valuse claouse(ii) of

Hule 554 introduces unconstitutional
discrimirvation anc the¢refore is wnvalia. 7o miy mind the position

, éf an emprloyed widow ahd a widow who is not emrlioved makes all the
Cifference and whereas! in the latter instance deprival of dearness
relief would be bad han unconstituts cnal but in the former instanas

it may not Hecessarilyibe so, The cdecision further says thuss:

If thc.GOverbement dtes not want ﬁo eXtend two benefi£3'
to wicdows o% Govt.servant, it is opento them either not
to give compassionate employment to the Spouses getting
a family pension or to provide that family rension

- will be suspended during the period of compassionate
employment. . But once pension is zllowed to be drawn,
dearness relibf shoulcd be paid alonowithk it, otherwise

there will he Suly & parg payent of ecsion in real te rms®

22, Withﬁrespect“ifamily rension and dearness relief being

two separate segments - |one being Proeperty availoble as 5 right

sdCition to that right
and when that bensfit 18 trapsforme o i the relief granted on

anc the other being = panefit conferred ip

the pay received on émploywant there is room o take the view that
cearncss relief may be vizlidly suspended. Chee again the position
would differ where the wlcow is employve @ and where she is not

The llISt C“tQQOrY may DE possible 0 be tremted differ rently,
Moreover when the observations 1mlly that it is open to the-

. Govt.either to ceny compassionate appointment or to suspend the
family fension iﬁsélf-duking the reriod of employment it is not
easy to understand asg to‘why the Government could not suspe€nd -
only the dearness relief lgvv1ng in tact the fuMllj Pensioneven
after “IOVlclng cmployment and dearness relief on the Pay.

It would not therefore agpear that Rpule 554(i1) is unreasonable for

unconstitutionsa




* | ' | ~7- :

to the widow and thercfore there is no bar arising under the Rules
against payment of dearncss relief on fauily pension whish sho is
otherwise entitled to roccive under the relevant provisions

in the rules and therefore the respondents cre Hut right in e;ply1ng
the said rule to the applicant widows. A&t the first blush the
argument appecrs attractive but it cannct bhe sustained on

deeper scrutiny.

It is true that the Fencion Ules J¢ not define (Pension!
as inclusive of 'family pension'. Likewise Fule 55i(ii) speaks
only of a % 'pensioner' who is re-employed and docs not contain
the words 'a pensioner' or 'a family pensioner' so as to include
family pensioner under the limitatioh contained therein, That is
why thc concepts of family peasion and compassionate appointment
have to bc understood in the context of the objuct in providing
them and upon ananalysis of the same it must. follow that in as much
ras the se b?DOflto/COnCCSSlODS are integral part of service réncderead
by the pensioncr namely'the deceesec Govt.servant =znd would not

‘arl 5€ 1n(crcnd;ntly thercof the expression 'Pensioncr! occuring
in the rule must be given an Exyanﬁeo meaning sO as to include
within its ambit a 'family pénsioner'. #“ith this position the;
limitation-dontaineé in Rule 554(ii) would be attracted and the
conclusion is inevitable that the arplicant/s hﬁs/hjve no right
to claim cdearncss relief on Lamlly pension during the period of

her/the ix re—emyloy@wnt.

20, Ih the UEClSlOD in Smt,E.ianickam (suqu) of the Ernakulam
Bench of CAT., It has been held that- family pansion annot be
consitered as an ex—-grutia payment or = bounty and it ig a Froperty
earned by the receipdent and its deprival either in part or in
whole without Observing the cuc srocess If 1aw has to be struck
down as unr¢asonable and unjest. This vicw implies that dearness.
relief on penSion has to be treated as rart of family pénsion which
in’turn is property nnd there fore Rule 55i(ii) is unreasonable

anc unenforceabie.. I have indicated my own vzuw uron the scheme
envisaged by the rules which is not in confmrmlty Wlth this view
nor I can ignore the difference between deprivation of a right and
mere suspension of the right (assuming it is a right) on reasonable
grounds for a certain duratjon namely amploymenc (which in the.

context amounts to rc-e¢mployment of the r€nsioner).



élongwith the gupstions:

Ah ther the Jecision ¢ the Union of india mot to

allow i~nrnesc Lelicf (DR) on pension to the o x-

servi cgmon on their rg—em1loymeﬁt in 3 civil post

accordrnce with the law or not

is in
Their Lordships have helcd that the denial of DR on pension/family
pension in casecs pf those ex-servicemen who got re-employment or

whose epencfants got wmployment is legal and Jjust, Th; learned

counsels for the ppjplicants submitted that the decislon.having

becen rendered-in respect of ¢ x-servicomen it muy not b&zappllcc

to civilians as are concerned in +the Fresent cases.

27 . It is not possible to agree. Liscussion in paras 2, 3

ana 4 cf the judgment is of gineral application andé takes in its

sweéep civilians an? inceed the osition of cx-servicemen is

discussed in subSeiuent raras de-hors clause (ii) of kule 554,

Hdvevcr no opinion| has been eXpregser
is not a rart of

on-the noint whether DE is

Ll’nmon and whethe r pension being o right available

to a2 retired employee and DR being = rart of pension, right to

rece ive the same cwulc not have been infringe: mercly because the
incumbe nt SO wht re

~employment to take care of the hardship which
he might have othervise’ faced after retirement. " Even 50

it has been observel® as follows;

I@ven if‘IEprness kelief be an intc@rai part of pension,
. weé do not find any ligal inhibitioch in disallong the
:smae in cages of those LLDSlUDgrb who gct themselves
re-employed nfter retirement. In our view thls catugory
of,¥én$ionefs:can rightfully=be treated dififerently from
those wbo do not get ru—cmlloyec and in the case . of
the rC—Cle veo pensioners it would bg‘;efﬁissible in
iaw to deny| DR on pensien in as much as the salary to

in the valu

be paid t Fham on re—emplovement takes care of crosion
1 of the money hecause of rise in rrices,

which lay he back of grant of DR, as they get

o D& ar ness Alﬂowanct on their pay which zllowance is
not availazblle to those who do not get rt—Lm“lOYLO
(pare.8}.
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23, : 8imilor view zs taken in the above decisions hasrbeen
taken in Mrs;Uéha Sharmm Vs,.Union of India by the Jaipur Bench of
CzT. 1994(2) CAT.P.101. Tt has been held that there is no rrovision
for withdrawing the feliCE which has alrcady been gr-nted@ under the
rules and it will be = case not of cdearness relie £ but of withdrawal
of a £eliﬁf already granted fram the future cate 1. €., from the

date of employment of the wife and that is not permissible under
the rules.

Yollowing the ctcisions of Madras 2nd Ernakulam Beénches, xk
this Bench (Hyéerub'“ dench) have earlicr allowed some Gas including
OeasNO, 1116/93 (Smt, Necn= “sthaﬁa) which was decided on
13. 9.92 (su“rg)

24. The learned. counsels for the applicants heaV1ly re@y

on the above noted cdecisions. i1l these decisions are rendereg

by larger benches (division benches) and have taken a consistent \
view, IEnce judicial Fropriety cemands that I should follow them
pParticularly the previous decisions of this Bench which with respect
are binding upon me. HOwever r, cven so I am unnble to. grant relief
to the applicants in these O.As having regard to the ¢ecision of
the. Hon'ble Supreme Court in G. Vasudevan P111a1 5 casc (supr )

as that is binding upon me notwithstanding che'earller-decisions_

of the Tribunal, ‘ . ) |

25. - The leerned Standing Counscls drew my attention to

the. decision of the fombay Bench of the Tribunal in Smt. Sunnabi

Vs. Union of India & nr. 1995(3@ ClT.p.519 wherein after’ noticing
the cases renccred by c1ffertnt bnncmcs of the Tribunal including
those referred to he€rein above it wag held that the O.i. was liable
to be dismissed following the decision of the Sunreme Court in
G.Vasudevan Pillai's case., It has also been note d that a2l though
the Su: reme  Court has not in terms overruled the ¢rcision in

Meenz Subramesnian's case it Impliedly stands overruled. I am

inclincd to adopt the same courss in the instant applications,

26. In GeVasudevan Pillai’s case (1995 sCC (L&S) 396}

the fon'ble Surremn Court was deallng with the guestion;

whether denial of Eearn€s° F¢lief on faxlly Len81on
on employment of Geganoants like widows of the -

EXx=-serviceman is JUStfleL or not?
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30. The learnid counsels next submitted that the vires of the

provisions contalned in Ruls= B5i(ii) werc not sub 'zet matter of

decision in G.Vasuderan Pillai's case -nd in the instant applica-

tion {0.i.No.306/94)

to strike Jown the SEiG rrovisions as being discriminatory,

a5
these are chzllenged it is Goenn to the Tribunel

unre asonale and viojative of srticle 14 of the Constitution. I do
not agree, The odbservations in the judoncnt {(of the Supreme Court)
as alrcady noted su port the validity of the provisions ané therefore

it is not open to take o Jifferent view.

31. Thus 25 the 'matters stand 2t this st-ge 1T hoié th2t having
régard tc the fecisidn of the Hon'ble suprems Court in.GrVasGdeﬁéd
Fillai's case¢ the O.is arc lisblc to be dismissed. That is more

sG because the decisions of this Bench in C....lN0.1116/93

Annexure 6) (referrcd earlier also) and O.i. 1117/93 hove been staved
by the ion'ble Supreme Court in $.L.P4(Civil) Nos. 8455-56 of 1994

by order dated 11.7.1994. sSimilarly Supreme Court has been pleased
to grant stay in sLP‘(Civil) No.10927/94 jreferred zngainst the
decision of this Bonch dt.21.2.1994 in OL No.177/94 and to issue
notics by order dt.18-4-96 in following termss
Issue'ﬁoticélfor final ¢isposal on the £ﬂ$;réqpiring h
the.r;s;oﬁiaﬂt o oshod ceuse why the motter be;not_‘m
deciced in :cgordance,with the decisipn‘of thig L

court in Unitca of Indi=a Ve.G.Vosudevan Fillag M

sorinst s more Jecisions of this Bench

SLPs are also pending| ~¢

as well as other Benches, That sncws that the question is treated

as concluded by the “g¢cicion in Uniocn of .ndi- Vs.G.Vasudevan Pillail.

32. Bhilc iismisLinq the opplicztions it may not be overlooked

1

that.some reints argu#ﬁ sy.th; leéarn.d coungel for the respective
applicants may be oren to be canvasscd in the pending Special Leave
Fetitions in the Suyr%ma Court. Hence in the event of the Hon'ble
Suprem: Court being j-leased to take -a view which may leave it open
to grant relief as pr%yed by the a;Llicants anc the applicents may
not be put to disadva$tage'by dismissal of the O/s5, I propose to
give them liberty to feek review of this order. No useful purpose

however will bo serve@ by merely kee;ing these Cis pending,
33. Henee follcwiAg orcer is passecs



Para 10 of the judgm.nt feals with denisl of Itarness kelief
on family peﬂsion on emsloyment of Ce;ondants like widows
of the e¢x-scrvicemen. In that connicticon it is held as followss
“Thies decisioﬁ has ©o be sustaincd in view of what
has been stated ABove regarding Jeniai of  Dik on pension
on re-emloyrent in As much ms the official Jdocuments
referred on thet ;oint ~lso mention ~iout denlal of DR
on family pensicn on employment. Th: rationale of this
decisionis getting of Karness Zllowance by the dependants
on their pay, which is dr-wn following employment,

because of which Cearness kelief on family pension can

justly be donied, esthasg been done."

28, - It is pertinent to note thet in the context cf IR on

family pension their Lordships have usecd the expression 'employment'
and not 're—epployment'. There is therefore no room left to take
the view that since compassionate considerations merely precede

the employment of -a dependant but once appointment is made it
stands on same-£Xk footing as of regular ajpointment and may not

be correlated with-the pension of the deegased ifn the hands of

the wideow. in the shape of family ?thion or that in that sense she
is not 're-coployed' pensioner znd thtrefore Lk on family pension

cannot e suspended on employmeEnt being given to the dependant or

during its currency. S
29, - The learnec counsels for the ap@liéants submitted that

still ciscriminstion arises by:application of clausc (iij.of rule
552, They argue that where a dependant other than widow such as
son/ﬂaughter:of the Jdeccased Gout}Sefvant is appointed on comﬁa-
ssiconate grouna vhile he gets Ixarncss Allowznce on his pay yet'
the wicdow continues to get Dearness l€licf.on family peénsion and
thus 2 widow who is employed on compassionate-grougd‘is treated
unreasonably when the Iearness .Felicf is susiendedfduring her
employme nt and that amounts to discriminition nnd therefore
clzuse (ii) of Rule 55a'cannot'bé-applied to such widows violating
article 14 of the Counstitution. There arpears.great force in
this argument. The anomaly woul<d arpear tOjrésult in discrimi-
nétion, However, with respect, it is not open to me £o act on
this pramiée having regarg o what has béén‘helalby the Supreme

Court (in G.Vasudevan Pillzi's case).



(To be t;ﬁif",_aﬂ rart of Order tc the Commoa';udgment and

order FOﬁ'bi Mr.Justice H.G.Chauthar?, Vice-Chairman
in 0.4.308,7c4 dt L1n-2_1997 aisgposing of the following - -

cases ag bsatcoh ma# re, )

o
Sl;NQ;T Qei.NO R Cauyse Title, Nome of the counsels

1, . 1610/93- & AJeenakshi ' ur.;.uudrahmanyam.

C.li Sok«.:\-lﬁr"zé i 11’ Co#-; dlla REdC..Y.
| Calcutta & 4 crs. .

F

2 833/94 i J«Rathne kumari Mr.V.Rama Rao
|'and 60 others,
LG.M.QC Rlys. MriK.siva rReday.
| Sec'bad & anr.
l
, S ‘
3. 928/94 lSmt JA. Gokulu Mr.S.Ramakrishna Rao
jJecretary Rly. : -
\Board, New BElhl Mz K.Ramuluy
Bnd 2 ors,
4. 941/94 %mt.A.V Subhadra HMr,Krishna Mohan Rao
: Director, IICT Mr.C.B.Desai,
?arnaka & 2ors.
l
5.  1288/94 - Smt.S.Saradha DeviMr, G.V.gubba Rac
‘ " Fin.g Chief
Accounts Officer, : :
3€ Rlys, s=ctbad Mr.N.V.Ramana
and 2 ors! R
L
S \ | '
6. 1515/94 Smt.K.Sarojini. Mr, M;P.Chandramouli
' Srl.Supdt.of Post Mr.H.R. Devraj, .
O‘flces Vizag & anr.
7 307/95 Sﬁ%.A-Aadhamma .MI.N Raran
G. #.sc Rly, o
S cuncerabaa&SOrs. Mr C.v. Malla Reddy.
8. 402/94 Smt = Fadmini, MI.T.V.V-S.Murthy.
, & 15 ors. ' ¢ ' .
Secy Telecom. . "Mr.NiR,EEvraj
N. rélhl & Sors. '
L
9. 520/94 Naseem Banu ~(i0-
o & 4ors.,
o Secretary Posts,
p tElhl & 5 ors «Mr.K.3Bhaskar Rao.
M . e e B “hrow

+ 7 NaArdsuya & 30rs. Mr. TV, 5.Murthy, -
e -vvw:ﬁSECIatary, Fosts,

cove ce NEW WRIhE & 3 Crs.

B T y

|
!

Tia o \

0=

Lr}
4

¥
1
AR g,



‘ : S ' ‘_'-..12._

u

i} 0.4.N0,306/04 and 11 the Ohs listed in the Scheduls
vereto arc Aismissed with ne orrer 2s tO costs
subject to following clausess:

i1} 1In the cvent of a dcé@sion being rendered by the -
Hon'ble Sup reme Court in the SLFES L resently yending
aga‘nst decisions of this Tribunal on the point involved
he rein upholding the restoration of Cenrncss Eelief on
family pension to widows emp Joye ¢ on comL-551on1tc
 grouan the applicants in this ba stoh of cases will
be at liberty to seek 1nu1v1cuglly review of thls_
orae; if so advised IOVlLEu it is prompty filed. The
-.a;plicants will zlso be at liberty to se«k concdonation
of cdelny in filing ne reviecw petition., This direction'
however shall be subject to such orceru as the Sup reme

Court may be plcased Lo [ass.

i1id) This operative order shall govern C.a.No. 306/94 and
also shall ‘be recordec on €ach 7. in the list in
the schedule and ¢2ch 0,%. shall -be-treated. as separately

disposed of for all urposcu."

iv) & copy of this orcer sholl be placed sep nrately on
record of ezch OL In the l;gt,in,the cachodule -

annexed to this order,

34. O.o.iH0, 306/94 is cisroscd of togithcr with Gas listed
in scheculc annexed hereto which_alSo'St;ﬂ@'disposeﬁ of in terms

of this crder..
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